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D r. K . L  ShrfaosU: T h e  h on . U em - 
4>er la n o w  g ettin g  b e y o n d  th e  sco p e  o f  
th e  qu estion ; h e  w il l  h a v e  to  g iv e  m e 
n otice .

S h ri G ad llln gan a  G o w d : M a y  I
k n o w  w h eth er  it  is  a fa c t  that th ere  
w as en orm ou s d e la y  in  the grant o f  
sch o la rsh ip s  d in in g  the cu rren t y ea r  
w h ic h  resu lted  in  th e  ex p u lsion  o f  
som e  o f  the  students fro m  hoste ls  and, 
i f  so, m a y  I k n o w  w h a t m easures th e  
G ov e rn m e n t  a re  tak in g  to  see  that the 
sch ola rsh ips  are g ran ted  in  tim e?

D r. K . L . S h rlm ali: T his qu estion
relates o n ly  to  tw o  scholarsh ips , one 
w ith  reg a rd  to  fo re ig n  scholarsh ip  
a n d  th e  oth er w ith  reg a rd  to  p u b lic  
sch o o l scholarsh ip . I  am  a fra id  the 
h on . M em b er  is re fe rr in g  to  variou s 
o th e r  scholarsh ips to  w h ich  th is qu es­
tion  d oes  n ot  relate.

S h ri T h im m a la h : A lth o u g h  the
am ou n t fo r  the a w a rd  o f  scholarsh ips 
is  b e in g  ra ised  e v e ry  y ea r  th e  n u m b er  
o f  fo re ig n  scholarsh ips is  n o t  ra ised  in  
p rop ortion  to  the am oun t san ction ed  
b y  the G overn m en t. M ay  I k n o w  
■why it is so?

D r. K . L . S h rlm ali: In the op in ion
o f  the G ov ern m en t the n u m b er  o f  
sch ola rsh ips  that a re  b e in g  g iv en  is 
su fficient. I f  m ore  fu n d s a re  a v a il­
a b le  this qu estion  m ay  b e  con sid ered .
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S h ri K am ath : W hat, S ir, is the
n u m b er  and, i f  these figures are  n o t  
ava ilab le , w h at, S ir, is the p rop ortion , 
a p p rox im a te ly  i f  n o t  a ccu rate ly , o f  
d isp la ced  p erson s fr o m  E ast P akistan 
w h o  h a v e  been  settled  in  the A n d a ­
m ans, in  W est B en g a l and  in  th e  rest 
o f  th e  Indian U n ion  sep arate ly? T h e  
figures m ay  b e  g iv en  sep arately  f o r  
these three.

Sh ri D atar: S o  fa r  as th e  fa m ilies
fr o m  East P akistan  are  con cern ed ,
1,282 fa m ilies  h a v e  been  settled  o n  the 
A nd am an  Islands. S o  fa r  as others 
are  con cern ed , 114 fa m ilies  from  the 
fo r m e r  T ra v a n core -C och in  S tate (n o w  
K era la  S ta te ) and  n in e  fa m ilies  from  
oth er  States h a v e  been  settled .

S h ri B . S . M n rth y : M a y  I k n ow
w h eth er  the M in ister is in  a p osition  
to  state th e  results o f  the a eria l sur­
v e y  m ad e  in  A n d h ra  an d  O rissa fo r  
settlin g  the d isp la ced  persons fro m  
E ast Pakistan, in  som e o f  the region s 
o f  these States?
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Shri D atar: H u s question has been  
co n s id e re d  so  fa r  as the A ndam an and 
N icob a r  Islands are con cern ed . In  
th ose islands a certa in  schem e is h a- 
in g  p u t in to  opera tion , and accord in g  
to  it, so m an y  fa m ilies  h a v e  been  
settled  there  already.

S h ri K m nath• O n a p o in t o f  order. 
T he hon. M in ister  e ith er m isheard  or  
m isun derstood  m y  question . T h e  ans­
w e r  that h e  has g iven  relates to th e  
n u m b e r 'o f  persons w h o  h a v e  been  
settled  in the A ndam an s fr o m  variou s 
States o f  India. W hat I w an ted  to 
k n o w  w as the n u m b er  o f  persons from  
E ast P akistan  that h a v e  been  settled  
in  the A ndam ans, W est B en gal and in 
o th er  States o f  the In d ian  U nion  sepa­
rately .

Shri D atar: I am  n ot aw are o f  the
figures regardin g  the n u m b er  o f  p eo ­
p le  w h o  h a ve  com e  in to  W est B engal 
fro m  East Pakistan. B ut the figures 
I  gave  re late  to  the re fu g ees fro m  East 
P akistan  w h o  h a ve  been  settled  in  the 
A nd am an Islands.

Corruption Cases In K erala

*44. S h ri C . R . Iy y u n n i: W ill the
M in ister o f  Home A ffa irs b e  p leased  
t o  state:

(a )  the n u m b er o f  cases o f  co rru p ­
t ion  en q u ired  into, ev id en ce  co lle cted  
a n d  ch a rg ed  as a resu lt o f  th e  a p ­
p oin tm en t o f  a S p ecia l O fficer from  
B om b a y  s id e  in  th e  K era la  S tate fo r  
this p u rp ose ; and

(b )  the n u m b er o f  cases that en d ed  
in  con v iction ?

The M inister In the M inistry of 
Hom e A ffairs (Shri D atar): (a ) 24
cases h a ve  so  fa r  been  reg istered  and  
ou t o f  these in  8 cases p roceed in gs 
h a ve  been  instituted  in  courts.

(b )  One. a

Shri C . R . Iyyunni: M ay I k n ow  the 
reason  fo r  br in g in g  in  su ch  b ig  
officers fro m  B om bay?

Shri D atar: H e w as an officer  from  
D elh i; n o t  fro m  B om bay.

Shri A . M . TIo t m i :  Is he still onnti-
auing in service?

Shri D a ta r :'Y e s; he is still there'•o- 
far as I am  aware.

Bom b Explosion in D elhi

*45. D r. Satyaw adl: W ill the M inis­
ter o f  Home A ffairs be pleased to  
state:

(a )  the n u m ber o f  persons arrested. 
in  con n ection  w ith  the Junta M a sjid  
b om b  in cid en t;

(b )  the stage  at w h ich  th e  en q u iry  
is at present;

( c )  th e  ex p en d itu re  in cu rred  so  fa r  
u p on  this en q u iry ; and

(d )  the ex p en d itu re  in cu rred  so  fa r  
upon  the secu rity  arrangem ents in  
Jum a M asjid  area?

The M inister in the M inistry o f  
Home Affairs (Shri D atar): (a) Seven.

(b )  T h e  enqu iries are  still con tin u ­
ing.

( c )  N o  ex p en d itu re  has been  in cu r ­
red  e x c lu s iv e ly  on  th is in q u iry  s in ce  
n o  add itiona l staff has been  en ga ged  
fo r  this purpose.

(d )  W h ile  n o  ad d ition a l e x p en d itu re  
has been  in cu rred  o n  the staff, th e  
ex p en d itu re  on  the lighting  a rran ge­
m ents m ad e  in  that area  s in ce  S ep tem ­
b er  1, 1956 is n ot ex p ected  to  e x ce e d  
Rs. 13,000.
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Shri RaiThm Ram an: M ay I know
w h eth er, in  v ie w  o f  th e  successive 
bom b  ex p los ion s  in  that area, the 
G ov ern m en t h a v e  taken an y  steps 
w ith  regard  to the D e lh i police 
arrangem ents to  en su re  that such 
incidents d o  n ot  re cu r?

Shri D a ta /: The Governm ent have 
taken all the necessary safeguards to




